
                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-2914 of 2021 
GR Case No-4656of 2021 

U/S-379 of IPC 
 
 

ORDER 

             15.02.2022  

Case record put up today along with a prayer filed by the accused 

person, named, Md. Ariful Islam praying for allowing him to be 

released on PR bond as he is unable to arrange bailor.   

Heard both sides and perused the entire case record. 

It disclosed from the case record that on 18.01.2022 the above-

named accused was already allowed to go on bail of Rs.15,000/-  

and till date accused is unable to furnish any bail bond. Hence, it 

is seen that the accused person is unable to submit his bail bond 

due to his financial problem. Therefore, at this stage this Court 

thinks it deem fit and proper to allow the accused named Md. 

Ariful Islam to go on his P.R. Bond of Rs. 15,000/- and on 

released, the above-named accused shall fulfill the following 

conditions:-  

1. The accused person shall make himself available 

before the court/concerned police station as per the date 

of his appearance fixed by the court or by the police; 

2. The accused person shall not induce any witnesses 

after his release;  

3. Accused person shall not hamper or temper of 

investigation; 

4. The accused persons shall co-operate with the I.O till 

the I.O concludes the investigation;  

5. The accused persons shall not repeat the similar types 

of offences after his release from the judicial custody; 

In the event the accused fails to comply with the conditions 

imposed, his P.R bond shall stand cancelled/forfeited.  

 
 

 



                                    

05.02.2022 

On furnishing the PR Bond the Superintendent of Central Jail, 

Sonitpur Tezpur shall release the accused person forthwith and 

inform the court and district administration. The Jail authority 

shall maintain the social distancing at the time of release of the 

accused.   

Let a copy of this order be furnished to Superintendent of Central 

Jail, Sonitpur Tezpur and District Magistrate, Sonitpur for its strict 

compliance.       

 

       Sri N. J. Haque 
          Chief Judicial Magistrate 

                                             Sonitpur at Tezpur 

 

Later on, 

In compliance with the order passed today i.e. 15.02.2022, 

accused named Md. Ariful Islam submitted PR Bond of Rs. 

15,000/- as per the conditions imposed upon him. The PR 

Bond of accused named Md. Ariful Islam is checked, verified 

and accepted. Issue Release Order accordingly.   

Superintendent of Central Jail, Sonitpur at Tezpur shall 

maintain the social distancing at the time of release of accused 

person.   

 

Chief Judicial Magistrate 
                                         Sonitpur at Tezpur 


